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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C.A. NO. 10 of 1995 in 

04.. N0689 of 1993 

DATE OF DECISION 7-8-1995 

hri L.M. Iave 
	

Petitioner 

i.r. N.3. iiveii 
	

Advocate for the Petitioner (s) 

Versus 

I)y. ur. Gnera1, Doore.arsnan 	Respondent 

an 	i ire C tot, oorarhan Kenra, Ahrne a.. 

Mr. Akil iKureshi 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. K. Ramarnoorthy, Nentet (A) 

T11*GxMc. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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3hL1 L.M. Dave, 
x (Transmission xecutive), 

oor.arshan Kenera, 

	

Ahmeaba. 	 ..... Applicant 

(kvocate : Mr.M$. Trivei) 

versus 

Shri A.. Sharma, 
Dy. :irector General, 
DoOrarshafl Kenra, 
Marii HU5, 
New Delhi. 

Smt. Saroj Chanrola, 
Director, 
D Doriarhar1 Keri-ra, 
Thaltej Tu kra, 
Ahmeabae-32. 	 ..... RespOflefltS 

	

(Ajvocate 	Mr.Akil Kureshi) 
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C.A. No. 10 of 1995 in Q.A. NO. 689 of 1993 

Date : 7-8-1995 

per : HOn'ble Mr.K. RamamoOrthy, Member (A) 

At the time of hearing, the counsel for the 

responents has pruce: the corrigen urn issu. Ofl 

?r. Jul,,, 1995 wherein it is 5pecifica11y state 

the other facts of the or.er  of 2-9-94 hole 

which reans that in effect the other aspects 

Le 
representatiOn have not been con3 iere for 

,tance by the re:pon.eflts. In view of this 

geflcum, no case remtlains pertaining to wilful 

)eLjeflCe of the orJ.er  of this Tribunal. Notice 

Lscharge&.. If, however, the applicant ha still 

;rievaflCe with the .:eciiOn taken by the responeflt 

at liberty to file an application. 

N 	c-, 

(K. R amamoor thy) 
Member (A) 


